IN THE SUPREME COURT OF | NDI A
ClVIL APPELLATE JURI SDI CTI ON

ClVIL APPEALS NO. 7544-7545 OF 2011
(@ SPECI AL LEAVE PETI TI ONS( C) NO. 30551- 30552 OF 2010)

UNION OF I NDI A & ORS. APPELLANTS
VERSUS

DURGA CORAON & ORS. RESPONDENTS

ORDER
Leave grant ed.

We have heard | earned counsel for the parties.
These appeals are directed against the interim order dated

30th March, 2010 passed by the H gh Court of Jharkhand at Ranchi in
Wit Petition (PIL) No.1015 of 2010 and order dated 1st Cctober, 2010
of the Hgh Court in I.A No.3626 of 2010 in Wit Petition (PIL)
No. 1015 of 2010. Wile issuing notice on 20.10.2010, we had stayed
the operation of both the aforesaid orders. In the facts and
circunstances of these cases, the interim order granted by this
Court is made absolute. The inpugned orders are set aside and the

Appeal s are, accordingly, disposed of. No costs.
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